Open Court,

fan

lentral Administrative Tribunal,
Allshabad Bench, Allahabad.

Dated: Allahabad, This The 06th DAy of April 2000,

Coram:

o 'ble Mr, S, Dayal, A.M,

Hon'ble Mr, Rafig Uddin, JIM,

|
OrEcinal Applicatiom No, 770 of 1992,

1. Hira Mani son of 1late Dubari, resident of
v village - Jaraila, P.O, Zigna, Distt, Mirzapur,

2. Ahmad| son of Khalil ressident of village Chitauli
P.O, igna, Distt, Mirzarur.

3. Brij Mohan, son of Sri Suddhoo, resident of
village Dehra Kalan, P.C, Dehra Kalan, Distt,
Ghazipur.

4. Ram Szjiwan son of Sri Buddhoo, resident of
 village Parwati Ka Pura, F.C. Kusaha, District
Mirzatur.
All tamporary Railway amp loysas working as

¥ Hot Sgasonal/ Casual Watarmen under station
Suparintendent, N,Rly. Kanrpur,

.« +« « Applicants,

Counsel for the Aprnlicamts: 5ri Anand Kumar, Adv,
Versus
1, Union‘of India through General Manager, Northern

Railway, Baroda House, New Delhi.

2., Divisional Railway Manager, Northern Railway,
Allahabad.

3. Senion Divisional Commercial Supsrintendent,
Northern Railway, Allahabas,

4, Divisional Personal Officer, Northern Railway,
Allahapbad,

. « . BRespondents,
Qt/founsel for the rsgspondents: Sri A, K, Pandey, Ay,
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Order ( Open Court)

(By Hon'ble Mr. S. Dayal, AM,)

This application has been filed for serking
direction to the respondents to include all the
applicanés in pénel dated 3.2.90 and to place thenm
in the s%id panel over ths names of the persons
who were |appointed later than the applicants,
Directio has also been sought to the respondents
to absorb the applicanmts acainst the existing
vacancie# in Group D post in Traffic and Commarcial

Departmemt of Allahabad Division.

2., Tie facts mentioned by the aprlicants are

that thel applicants were arpointed as casual gangman/
Knalasi under the respondent No,2. They claimed to have
obtained temporary status after working more than
120 days. They were retrenched from service without
any notice of Epmﬁi?sation and were re-—engaced as

casual wsterman in*SummerAIQSB. The aprlicamts claimed

to have comtinued to work upto 14.8.91. Cories

of casual labour card annexed by the acplicants

show th%t applicant No.l had worked 31 davs

in broken spells from 7.4.74 to 27,3.77 and had worked
dur ing #ummer season in 1985, 86,87 88, 89, %O and
1691, The applicant No.2 had similar ly worked for
123 days in 1977 and then worked for sometime in

1685 in&luding Summer as Waterman and thereafter
upto 1991 in Summer 1O each year. Applicant No.3 had
worked for 26 days in 1977, 31 days in 1978, 61 days
in lQBlF 5 days in 1984 and had thereafter workad
during the Surmer of 8, 86, 87 and 1988, Applicant
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No, 4 had worksd for 90 days in 1978, 42 days in
1985 and 116 days in 1986. The aprnlicants claim to

have appéared for scrzening done for Group D posts

of Commejcial and Traffic Department in Allshabad

Division in 1989, The panal was declared on 3,2.90 contail

ning 394§names. It was also mentioned that some more
ware to be not
names/iﬁﬁluded but inclusion of any more namas wag/done,
The applu ants mentioned that the panel was not
prepared on the basis oOf seniority from the date of
appointment but on the basis of total number of
working ﬂays in Commercial Department as casual
waterman. The applicants claim to have been
discrim:nated against some juniors ji.e, persons

appointgd later were included in the panzl while

+the applicants were laft out.

3. % The respondents have filed their counter

reply aid have given the details of the work done
by the aprlicants in tha counter reply. They have
shown the work of the applicants only from 1984 or

1985 on%ards upto the yeaXs 1991,

3. We have considered the rleadings on

racord. We do not find the practice adoptad of

considering the seniority of the aprlicant on the
bas is oﬁ days worked for those who wers not in service
at the‘time they ware considered for selection or
who wepe given post of seasonal nature. However,

the ap%licants by virtue of their service with

the Indian Railwa§s are entitled to be included in
Live Régister for casual labour and offerad work of

casuall nature as and when oprortunity arises and be
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considerdd for absorption against Group D vacancies
when thair turn comes, It does not come out from
the cOunfer reply filed by the respondents that this

wag done.

4, ﬁb therofore direect the respcondents <o

include | tho name of the aprlicants in the Live Reqgister

for Casual Labour within thres months from the date

of receipt of the copy of this order and consider

the appllicants for casual work as and when opportunity
J"J arises ahd also for absorption in Group D vacancies

in their! turn. No order as to costs.,

2 Ao

Member (J.) Membar (A.)

Nafaes.




